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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .

CALCUTTA BENCH, CALCUTTA

QrigIﬁal'Application No. 030! 0f 2017
In the matter of:
An application uhd_er Section 19 of Ihe
'Cen.trAal AdmirIistr'ative Act,. 1985;

And
In the 'matfér of:
Sti P.femanjan Paul Choudhury, son of
late Karunamay Paul Chouahﬁiy,

presently posted at PCOA (Fys)

700001, and permanently residing at’

‘Moare Exotica 46, Chanditola Lahe,

Flat No3D, Block-I, Toilygaﬁg-
700040. |
AppIicant
- Versus |

1. The Union of India_, service.

through the Secretary, Government of -

" India, - Ministry of Defence, South

Block, New Delhi-110001.
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~ Kolkata, 1OA, S. K. Bose Road, I(olka?ta-- !
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2 The Controller General of Defence '
Accounts, Ulan Batar, Palam, Del'hif

-Cantbnment, New Delhi-110010.

3, Principal Controller of Accounts;
(FYS), 104, SK. Bose Road, Kolkata-:

700001,
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#0.0.A.350/301/2017 . Date of order : 21.09.2017

Coram : Hon’ble Mr. A.K. Patnaik, Judicial Mem’ber

‘Hon,’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

For the applicant ~ : Mr. M. Roy, ounsel

Mr. D. Saha, counsel

Forthe respondents None -

ORD E R (ORAL)

Mr. A.K. Patnaik, J.M.

The instant O.A. has been filed by the applicant under Section 19 of the

Central Administrative Tribuﬁa"ls Act,1985 ‘_5s,leekingﬁ:-"tshewfo_llowing reliefs:-

2.

“i) Durectmg/commandm the: respondent no 3 to*rmmedlately forward the
representation d_ated 28 4 No\v * ‘0_16 to the offlce of the Respondent
no.2, Head-Quatters, bysettmg sid ‘the Ietter dated 31St January, 2017;

ii)  Directing / commandmg the respondent no. 2 to consnder the said
application dated 8th November, 2016 (whrch was ‘Jatter resubmitted on
g™ November 2016 .as per the -advise’ and/or mstructrons of the
Respondent no.3) filed by theé apphcant seekmg for transfer to any office
nearer to the residence of your apphcant upon takmg into consideration

‘the present mental condition of your appllcant S wife and other such allied

factors.
iii) To grant any other relief to which the-appl'icant_ is entitled to.”

Heard Ms. M. Roy along with Mr. D. Saha, id. Counsel for the applicant.

None appears for the respondents.

3.

4Brief -fact_s of the case as stated by 'M‘s._'M; Roy, Id; counsel for the applicant

is that the applicant is now working as Account’s Officer in the Office of the

Principal Controller of Accounts (FYS), Kolkata; he joined the said post on

03 08. 2015 Ms. Roy has submltted that after the death of the appllcants
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mother in law in the month of October, 2015 his wife’s mental condition became

deteriorated and since then she has been suffering from severe depression and

pSYCHosis. * Ms. Roy further sub‘mitted:that the condition of the applicant’s wife
"Has;,’ch»:'ome.vulhérabl‘é and er ‘»i%ﬁ‘é"ﬁfé‘l :co:h‘d'it"idhv beﬁOmes more serious after
| sunset(whlch |s common for '§'t:j"ciﬁ"ri1'¢:ri'ta'l' ‘pé'ﬁ'éhts), fherefqre, t“he'vapplicaht is
requured ‘to ‘ta'ke~t:a‘ré of his wife undér such circumstances.  As such, the
‘apblvicaht has sought’fd‘r‘ his transfer to any office Iofated neafer to his residehce
by filing repeated ré.pfésenta‘tions to/the authorities but his prayer has not bgen
éb‘nsidered till date. Ms Roy has drawn odit attention to the representatioﬁ of
the applicant dated 08.11.20}'6_ ,a‘d'drg,esjsgdi to the.Respongjent No.2 i.e. the
Controller General of Defgﬂ&‘é Acﬁggqnt;w@_lgg:'Ba"tlér; ‘P'?‘la'm, Delhi Cantonment,

New Delhi(Annexure A/9 to theOA)and submltted thé@*\;h’e applicant would be

satisfied if a direction:is givenito the’Respondent No.2 to consider and dispose of

the’ representationrso‘ﬁ.fhe applic

. I
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rules and 'reguIationss~govecning-»tﬁé field Mthiri‘&?@ébe;ific timé frame.
- 4. Considering the fa‘ét‘s»andf‘c'ircumstéﬁn-"céé' of-the-¢ase, we think it would not
be p’féju_dicié‘l to se'ifﬁéf of the sides if stich direction is given to the Respondent

_authorities. -AcCcé‘rdingly without waiting for reply we direct the Respo_hdent No2

i.e. the Controller General of Defence Accounts Ulan Batar, Palam, Delhi

Cantonment, New Delhi to consider and dispose of the representation of the

applicant dated 08.11.201(Annexure A/9 to the O.A.) as per rules and regulations

in force within‘a period of 4 weeks from the date of receipt of a copy of this order,
if such representation is still pending consideration and communicate the decision
to the applicant forthwith. If after such consideration the applicant’s grievance is

found to be genuine, then expeditious steps may be taken by the respondents for
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a'htfagté&bé;‘lﬁ, ;5016‘(Ah'ﬁé)g{ﬁré A/9) as per the
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“transfer of the applicant to the place nearer to his residence as he opted

within a period of six weeks from the date of taking decision in the matter.

5. Itis ‘made clear that we have not gone into the merits of the case and

the points raised in the representation are kept open for consideration by|the

respondent authorities as per rules and guidelines governing the field. |

6. A copy of this order along with the paper book may be »tr'ans:rf\:itted'to

Respohdént No.2 for which lId. counsel for the applicant shall deposit the lcost

within one week.
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7.  With the abo&’ié'db’s*ervatibns;the OA:S
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disposed of. No order as to cost.

for

all

the

(Dr. N. Chatterjee) % (AK. Patnaik),

Administrative Membz,e‘ff_(‘-' Judicial Member

sb




